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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

APPEAL NO. 53 OF 2026
U/S 16 OF N.G. TACT 2010

IN THE MATTER OF

M/S JAYPEE ENTERPRISES

Through its Proprletor

Jitender Pal Singh :: ‘

Plot No. 11, SectorG Sector 7B

- Model Economic: Township ;

‘ JhaJJar Haryana 124501 } ...APPELLANT

VERSUS

1 HARYANA STATE POLLUTION CONTROL BOARD
Through Member Secretary
Sec 6, Panchkula
Haryana:-134109
Phone - 0175-2581005
Emall - hspcbho@qmall com

2. COMMISSION FOR AIR QUALITY MANAGEMENT
Through Member Secretary P
17" floor, Jawahar Vyapar Bhawan
Tolstoy Marg,_ New Delhi: - 110001
Email:- arvind.nautival@qt)v.in

Phone'- 011 237‘01197 { _ RESPONDENTS

AFFIDAVIT QN BEHALF OF THE APPELLANT

REGARDING COMPLIANCE OF THE ORDER
DATED 30 04 2026

TO, 3 ,
 THE HON'BLE CHAIRPERSON .
. AND HIS OTHER COMPANION JUDGES

. OF THE HON BLE NATIONAL GREEN TRIBUNAL .

; PRINCIPAL BENCH, NEW DELHI
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MOfST RESPECfFlJ%LLY SHOWETH
| .1.T;hat the pres:entéAppeaI has been préferred under
éection 16 df the National Green Tribuhal Act,.
2;010 challengingg the impugned orden dated
03.03.2026 passed by the Haryana State Pollution
Control Board (HSPCB) ‘ whetebEy an
Enwronmental Compensation of 223, 10 000/ has:

been |mposed upon the Appellant

.2.That the present Appea! raises- suostantial
questlons regardlng the Iegallty and valldlty of the
impugned order,; inter alla, on the grounds that
the Enviro'némental Connpen,sation; has been
irénposed W|thout issuance of any Shomr Caruse
Notice wrthout aﬂ’ordmg any opportunlty of
hearmg, and wuthout supplymg the |nspect|on
report or any materlal relied upon lby ;the.
Respondent Board It has further been spéciﬁcally
pleaded that the !mpugned order |tself mentions

a;n mcorrect address namely Plot No 14,.



whereas the Appellant S lndustrlal unlt |s S|tuated
at Plot No. 11 thereby demonstratmg complete'
non-appllcatlon 'of mlnd 'The Appellant-ls also:

operatmg wrth valld Consent to Establlsh and

Consent to Operate granted by the Respondent

Boa rd.

.That this Hon ble Trlbunal V|de order dated
30 04.2026, wh|le grantlng interim protectlon to
the Appellant was pleased to dlrect that the
operat|on o;f; the |mpugn;ed ‘order shall;remam
stayed subjeet to the Appellant deposlting-:25% of
the Enwronmental Compensatlon out of which
10% was dlrected to be deposrted W|th|n one
month the remamlng 15% within the next one

month and furmshmg adequate securlty by way

of a securlty bond W|th one surety for the balancei

amount

4. That the Appellant respectfully submlts that Wlth;

utmost respect for the orders passed by thlS
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l-lon'ble Tribu?rlal?and -in order to d'en::‘lo_nstrate its
oona fides, 'the Appellant Ehas:duly complled with
the first cond?ition of the o_?rder by depositihg 10%
(le 2,31 000/- Jof  the Ehvlrohmental
Compensatmn wath the Haryana State Pollutlon
Control Board through 01. 06 2026 wrthm the time
stlpulated by th|s Hon'ble Trlbunal The Copy of
the NEFT Transactlon/Recelpt |s annexed

h_erewrth an‘_d marked as ANNEXURE A/ 1.

. That the Appellant has always held the orders of

this Hon'ble Tribunal in the highest regard and
Has never Intrentled to dlsregard or Violate any
dlrectlon passed by th|s Hon'ble Trlbunal The_g
deposnt of the |n|t|al 10% amount Jtself:
demonstrates the Appellants bona ﬁde |ntent|on§
to comply W|th the judicial directions to th_‘e fullestE

extent possible.

6 That however desplte maklng sincere . effortsf

the Appellant has been unable to;deposrt the:



remaining 15% of i .EnVironmental
éompensatlon gsolely on a‘ccount: ofisevere
ﬁnanaal harclshlps The Appellant is: facmg acute
frnancral constramts due to reduced busmess
dperations mountlng operatlonal expens‘es and
outstandlng |Iabl|ltles The Appellant does not
possess sufﬁaent funds to arrange the remalnmg

amount W|th|n the prescrlbed perlod

7 That it is resp’ethully‘ submitted that the Einability
to deposit the remalning amount ‘is Eneither_
dehberate nor mtentlonal The default |s purely
lnvoluntary and occasroned by genume flnanC|al;

mcapacrty b_ey;on:d the control of the Appell_-ant.

8. That it is f-u'rth-er submitted that if' tiheginte'rim
protectlon granted by thlS Hon' ble Trlbunal |s_§
vacated merely on account of the AppellantsE
present ﬁnancral |nab|l|ty, the Appellant shall:
suffer lrreparable |nJury The manufacturmg unlt;

of the Appellant |s entlrely dependent upon a ngh
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'fension (HT5 felectricityi co'nnectiorm,_ ar1d any
cpercive actic;n,;rncluding electricity dis‘corﬁnectioni
oér recovery?_prpceedingsf by the_Respondent
éoard, would résult in cpmplete clespreé of the
rpanufacturinp pperations, cancellation ofg vendor
commltments Ipss df Iiyelihood ofi employees'
and severe ﬂnanmal and reputational damage
Such : Iosses :‘. cannot, be compensated

s;ubsequentljy:,E b

9. That the Appellar\t reiterates that it remains fully
commatted to complylng with every d|rect|on

passed by th|s Hon ble Tnbunal

10. That the preéent application is bein:g:ﬁled bona

fide and in the interest of justice.

PRAYER:
In 5view of the ‘facts ar1d5 circumstancesf statedf
herelnabove |t |s most respectfully prayed that this

Hon ble Trlbunal may graaously be pleased to



aé) Take on recdrd the cdmpliance made; by the
Appellant by d-eposlting 1005/05 af the
Environmehtal; Compensation in termsz of -the
order datet:l 3Q.04.2026:.

b) Continue the iinterim protection Qranted vide
order datfed'; 30.04.2026 and restrain the
Responderl_ts.‘l‘rom taking any coerclve steps
against the Appellant during the 'pendgency of
the present A.p.peal; and ‘ .

c) Pass - suchiE other or further order(s) Eas this
Hon'ble Trlbunal may deem fit and proper in
| the facts and CIrcumstances of the present

. case.

'AND FOR THIS ACT OF KINDNESS THE APPELLANT

SHALL AS IN DUTY BOUND, EVER PRAY.

WA Appellant

Througj(y\ : ﬂ&)\

ADVOCATES

_ New D9|hl
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

O.A. NO. 53 OF 2026
IN THE MATTER OF

M/S JAYPEE ENTERPRISES ...APPELLANT
VERSUS
HARYANA STATE POLLUTION CONTROL BOARD & ORS.

RESPONDENTS
AFFIDAVIT

I, Jitender Pal Singh, Proprietor in M/s Jaypee Enterprises

situated at Plot no 11, Sector-G, Sector-7B, Model Economic

Township, Jhajjar, Haryana:-124501, presently at New Delhi

do here by solemnly affirm and declare as under:

1. That I am the Appellant the above noted case therefore I
am fully conversant with the fact of the case I am
competent to sign and swear this Affidavit.

2. That the accompanying affidavit in compliance of order

’I

\.‘30 TA R

dated 30.04.2026 has been drafted by my counsel under

SHY‘H‘!LA PAL Relinstruction of me and the same has been read over and
ADVOCATE/NOTARY

* \ REG. 80 19864 & fain t0 me in vernacular language and the same are true
@\ DELH (INDIA) /&

ol’?', oF \Q d correct to best of my knowledge and belief.

3. That the Contents of accompanying affidavit in compliance
of order dated 30.04.2026 be read as part and parcel of

this affidavit as the same are not repeated herewith for the

sake of brevity.

<4 UL NS,
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DEPONENT

VERIFICATION 0%
Verified at Delhi on this &~ nqdaé})Lf L 2026 that the

contents of my above Affidavit are true and correct to my

knowledge and nothing material has been concealed there

frod

DEPONENT

from.

TESTLE
AT Ew ]l =

A— -

NOTARY PUBLIC, DELHI
GOVT. OF INDIA

te 4. JUL .20
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12 ANNEXURE — A

@'

Payment successful

¥2,31,000

From

JAY PEE ENTERPRISES
IDFC FIRST Bank ****6990

To

HARYANA STATE POLLUTION

CONTROL BOARD ECNGT
INDUSIND BANK ****3757

Payment mode

NEFT

Payment date
2:55 pm * 01 Jun, 2026

Transaction ID

IDFB6152M7743945

E IDFC FIRST
8ank 9



